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ORI NO.4 1, DATED 29,1,2003.

;pplicant,whoe claims te be the son of the pensien
hOlﬂ@K(?héﬁugh his seconag wife/wido@a has filed this Original

Applicatifﬁ under sectien 19 @f the Adwinistrative Tribunals
aAct,1985 ;;eking a direction te the Respondents te pay him
family per, sion oenefits.This Original Applicatien has been
filcd;bec;}se the Respondents Adid not pay any heed te the
grievanceg ¢f the Applicent/his mother.Although this case

was filled yay back en 29,12,2000: in whichcase, natices were

directed :s be issued to the Respdents on 15.1.2001.Despite

adjournmegts granted te the Respondents on 13.7,2001,31.8,2001,

8.1042001. 16.11.2001,11.12, 2001, 18.1.2002, 202, 2002, 26.4.0 2,

26.5.2002, 21,6, 2002,27,6,202,4., 7,202, 21.1.2003,and 22,1,2003

the Resge:dentsz have choosen not te file any ceunter in this
case,

24 che Advosate for the Apglicant has placed on recsrd

Annexure-: dated 2,3.1939(the letter of the pilvisional Security

cammissiegsz,Kharagpur:addressed te smt.ravada Janakiamma(the
m@ther aé7the Applicant) whichgees te show that a legal
opinion .S given in favour ef payment of family pensicn
oenefits) which bears the name ©f the Applicant at 51.Ne.4
thereof.

B in the sbeve said premises,this Original Applicatien
is dispos;d of with direction te the Respmdents

éc c9nsid;r the grievances of the Apilicant  (as

raised in this Criginal Application) and grant him the
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family pen.ienary bcnefits(}s due and 2dmissisle,under the

rules goveining the fielq)within a pericd of three months

from the d«te of receipt ©f a copy of this ordel.

ISead coples of this order te the iespendents and

free C°Ple“ of this order bpe handed ®vel to the counsel for

neth sides fM-{‘ SN Das S M, DN MJdr\wo)@\O W v ‘P /\D'

KN CM,
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ORDER NO.}:7, DATED 29,1,2003.

e

spplicant,whe clalms te be Lhe son of the pension
holdcr<§ﬂgeugh his secsnd wifefwidmi) has filed this Original
Applicatisd under sectien 19 of the Adwinistrative Tribunals
Act,193 5> seeking a direction te the rRespondents to pay him
family p.nsicon oenefits.This Original Applicatien has been
filai;'f;}e._fause the Raspondents did not pay any heed te the
grievaric{%s ¢f the Applicent/his mother.Although this case
was £l Le} way back en 29,12,2000; in whiclicase, natices were
directed te be issued Lo the Respmdents en 15.1.2001l.Despite
adjournm.nts granted te the Respondents eon 13.7,2001,31.8,2001,
8.10,200¢, 16,11.2001,11.,12.2001, 18,1.2002,20.2,2002,26,4.02,
20.5. 2005, 21,5, 2002, 27,6,2002,4.7.2002,21.1.2003,and 22,1.2003
the Rcr;{iépdmts have choosen not te file #ny ceunter in this
case, l
2o The Advecate for the Apglicant has placed en recerd
Annexure. 3 dated 2,3.1939(the letter of the plvisional Security
commissf%ait,Kharagpur;addCsted to gmt,Ravada Janakiamma(the
mother ¢ the aApplicant) whichgees te show that a legal
opiniorj _.:'vaS given in favour of payment of family pensicn
D@nefitg} which bears the name ©f the Applicant at 31.Ne,4
thereo f
3. . In the abeve said premices,this Original Applicatien
is dispc:;?ecl of with direction te the Respondents
te congi.ier the grievances of the Applicant (as

raised di this Criginal Application) ard grant him the
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family p-.en:—*‘ SNRLY benefits(a
‘xinﬁ the fiela)v.lt“in a pericd of three months

s due and admissisle,under the

of recelpt ef a copy of this ordel.

Seiég‘\ coples of this order te the sespendents and

free caple“ of thiz erder pe handed Svel to the counsel for

neth sides,}N\{,g DNDas & Me DN NG e )Q\c WG e ‘D\C_/m:)
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ORDER NO &7, DATED 29.1,2003,

spplicant,whe claims te be the sen of the i.vermioh
holdek tﬁccugh his secsna wife/widmf) has filed this Original
Applicatiod under sectien 19 @©f the Adiministrative Tribunals
Act, 193 5’ Seeking a direction to the rRespondents te pay him
family p.nsion benefits.This Original Applicatien has been
filer':i;be;_:,;auSe the Respondents dAid not pay any heed te the
grievaqcés ¢f the Applicent/his mother.Altheugh this case
Was fiieg way back en 29.12.2006: in whiclcase, natices were
directed te be issued Lo the Residents ¢n 15.1,2001.Despite
adjournm . nts granted te Lhe ResQondents or 13,7,2001,31.8,2001,
8.10, 2003_.:, 16.11.2001,11.12.2001, 18,1.2002,20.2,2002,26,4.02,
26. 5. 200’.2_.}. 2L,6.,2002,27,6,2002,4,7.2002,21,1.2003,2nd 22,1,2003
the Resz%ndents have choosen not te file any counter in this
case,
2. The Advecate for the Applicant his placed en recsrd
Annexure. 3 dated 2,3.1939(the letter @f the plvisional Security
c@mmissi-#&m, kKharagpuriaddressed to gmt,Révada Janakiamma(the
mother o} the Applicant) whichgees to show that a legal
epinion %gs given in favour ef payment of family pensicn
beneﬁipsé which bears the name ©f the applicant at 51.N0,4
theresk.;
3. in the abeve said premises,this Original Applicatien
is dispo:@d of with direction te the Respondents
te Cﬂnsi(;;ﬁ_gx: the grievances of the Applicant (as

raised ir this Original Application) and grant him the
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family Pen&isnary benefits(és due and admissisle,under the
rules governing the fiGLQ)within a pericd of three months

from the Gate ©f recéipt of a copy of this order.

scﬁd cepies'of this order to the Respondents and
free copiay of this erder be handed sver to the counsel for

neth Sideag:{/\/\.(, SN Do O M, DLINLMNG d«'nq> 9\0 WL v D\Q/"D #

KNM/CM.
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ORDER MO,17%, DATED 29,1,2003,

Aéglicant,whﬂ claims te be the son of the pensien
holdez (threigh his Second wife/widey) has filed this original
Applicationd under sectien 19 ©f the Administrative Tribunals
act,1935 sggking 2 direction te the Respondents teo pay him
family peasicn oenefits.This Original Applicatien has been
fiLed;beca@ge the Respendents did not pay any heed te the
grievancesjgf the Applicent/his mother.Although this case
was flled way back en 29,12,2000; in whichcase, natices were
directed te be issued to the Respmdents on 15.1.2001l.Despite
adjournment ; granted te Lhe Respondents on 13,7,2001,31.8,2001,
8.10.2001.;é6.ll.2001,ll.12.2001, 18.1.2002, 20.2.2002, 26,4,02,
20. 5. 2002, 1:%.6. 2002,27,6,2002,4.7.2002,21.1.2003,2nd 22.1.2003
the Respanﬁants have choosen not te file any counter in this
case, ‘

2. Thie Advecate for the Applicant has placed en recerd
Annexure-3bﬁated 2,3.1989(the letter ©f the plvisional Security
Commissiﬁg(:,Khacagpur;add[essﬂd te smt,Ravada Janakiamma(the
mother of @pe Applicant) whichgees te show that a legal

epinion waéxgiveﬂ in favour of payment of famlly pensicn

oenefits) v alch bears the name of the Applicant at Sl.Ne,4

th@re@fo
3. Ir the anove said premiczes,this Original Applicatien
15 dispese: of with direction te the Kespoudents

te coneideln tha arievances of the Applicant  (as

9

raised in this Criginal Application) and grant him the
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family pe . sienary kaenefits<as due and admissisle,under the

Rules ¢

rning the field)v.ituin a pericd of three months
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from the gate of recelpt ef a copy of this order.

S end coples of this order te the Respondents and
free co;# ss of this arder be handed over to the counsel for

noth Sid‘ :(/V\-\(‘ SH Dae M, DNLMG &JJ\K(’)Q\C‘ W re D\Q/D .

\‘75,?. O w@"m 2Dy

.

P 2 MEHA:
q &ﬁ/imﬁf; ‘

KN M/CM,

Saetion Offic
iral Administrative m’w"“
“ghtpck Bonsh, (ot




0.A.N0,643 OF 2000

ORDER NO.. 7, DATED 29,1,2003.

Lpplicant,whe claims te be the son of the pensien
holde:(§h§§Ugh his secong wife/wido%; has filed this Ogiginal
Applicatigd under section 19 of the Administrative Tribunals
Act,1935 ;'_,gee.king a direction te the Respondents te pay him
family pe:.sion benefits.This Original Applicatien has been
fileﬁ;becguSe the Respondents did not pay any heed te the
grievance; e¢f the Applicent/his mother.although this case
was fiied;way back en 29,.,12.2000: in whichcase, natices were
directed ta be issued to the Respmdents en 15,1,2001.Despite
adjournmeits granted te the Respondents on 13.7,2001,31.8,2001,
8,10, 2001'._,. 16,11.2001,11.12.2001, 18.,1.2002,20.2,2002,26.4.02,
26.5.2002, 21.5,2002,27.6,2002,4.7.2002,21.1.2003,and 22.1.2003
the Resp®ndents have chioosen not te file eny ceunter in this
case, |
24 rhe Advecate for the Applicant hes placed en recsrd
Annexu:e-& dated 2,3.1939(the le@ter of the plvisional Security
commissieuygx, Kharagpursaddressed to smt.Ravada Janakiamma(the
mother mf the applicant) whichgees te show that a legal
epinion w,s given in favour eof payment of family pensicn
behefits) which pears the name ©of the applicant at 51.No.4
thereaf.

J. in the above said premicses,this Original Applicatien
is dispesyd of with direction te the Respmndents
te considgr the grievances of the apilicant  (as

raised in this Criginal Application) and grant him the
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family penr;@n«:y menefits<?s due and adm.ssisle,vnder the

Rules go ninm the ficl€)hituin a pericd of three months

from the d%?e of receipt ©f a copy of this order.

geud coples of this order te the respondents and .
free caplc of this erder pe handed ®ver LO the counsel for

seth sides, /\/\1 Q \3 ')LLO Q. M, D, N. M‘g‘,pn’)@“\(, W ve - D\Q/A:)
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ORDER NO,17, DATED 29.1,2003.

Applicant,whe claims te be the son of the pensien
holder Cthrwgh his secsna wife/widof,; has filed this Original
Applicatien under sectien 19 @f the Administrative Tribunals
Act,1935 seeking a directien te the Respondents te pay him
family pensicn doenefits.This Original Applicatien has bean
filed;because the Respondents did not pay any heed te the
grievances ¢f the Applicent/his mother.Althesugh this case
was flled way back en 29,12,2000; in whichcase, natices were
directed te be issued to the Respndents en 15.1.2001.Despite
adjournments granted te the Respondents en 13,7,2001,31.8,2001,
8.10.2001, 16,11.2001,11.12,2001, 18,1.2002, 20.2, 2002, 26, 4.0 2,
26.5.2002, 21,6, 2002,27,6,2002,4.7.2002,21.1.2003,and 22.1.2003
the Respendents have choesen net te file any ceunter in this
case,

2. The Advecate for the Applicant has placed en recerd
Annexure-3 dated 2,3.1989(the letter ef the pivisional Security
Cemmissiem#&r,Kharagpursaddressed te smt,Ravada Janakiamma(the
mother ef the Applicant) whichgees te show that a 1egal
epinion waS given in faveur ef payment of family pensien
oenefits) which bears the name ©f the applicant at S1.Ne,4
theresf,

3. In the 8b@ve said premises,this Original Applicatien
is dispesed €f with direction te the Respendents

te censider the grievances of the Applicant (as

raised in this Criginal Applicatien) and grant him the



centd..Order dt.29.1,2003,

family pensienary benefits(as due and admissisle,under the
Rules governing the field)within a peried of three months

from the date of receipt ef a cepy ef this erder,

Send ceples of this order t® the Respendents and

free cepies of this erder e handed ®ver to the ceunsel fer

peth sides(M«-. SHDas & Me. DN.MG g%.-u)@\o Wvre /D\n./:)
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